TUESDAY, SEPTEMBER 1, 2026

NOTICE FOR LOSS OF SHARE CERTIFICATES

Notice is hereby given that the original physical share certificates of CIPLA LIMITED
details listed below, held in the names of PRADEEP KUMAR DAGA (First Holder) and
DEEPAK DAGA (Second Holder) under Folio No. CIP0006461, have been lost/misplaced
in transit and are untraceable:

Folio Shareholder Certificate | Distinctive | Distinctive | No. of Face
No. Name No. From To Shares Value
CIPOD0G461 | PRADEEP KUMAR DAGA | 10413 130541 730980 4 Rs. 10/-
(iPO006461 | PRADEEP KUMAR DAGA | 30574 2482221 2482230 10 Rs. 10/-
CIPOD06461 | PRADEEP KUMAR DAGA | 221095 12076951 12077000 50 Rs. 10/-
CiPO006467 | PRADEEP KUMAR DAGA | 227096 12077001 12077050 50 Rs. 10/-
CIPD00646T | PRADEEP KUMAR DAGA | 221097 12077051 120077100 50 fis. 10/-
CIPOO0GAST | PRADEEP KUMAR DAGA | 221098 12077101 12077150 50 Rs. 10/-
(iPO006461 | PRADEEP KUMAR DAGA | 221094 12077151 12077200 50 Rs. 10/-
CIPOD06461 | PRADEEP KUMAR DAGA | 301246 13014564 33015163 600 Rs. 10/-
TOTAL 900 Rs. 10/-

The public is hereby cautioned against purchasing, renting, or dealing with the above-
mentioned share certificates in any manner. Any person who has a claim in respect of the
said shares should lodge such claim with the Registrar and Share Transfer Agent, KFin
Technologies Limited (Unit: Cipla Limited), Selenium Tower B, Plot 31-32, Gachibowli,
Financial District, Nanakramguda, Hyderabad - 500032 within 15 days of this publication,
after which the Company will proceed to process duplicate issuance claims (for 4,500 split
shares of Face Value Rs. 2/-) in digital format.

Place: Purulia, West Bengal
Date: September 01, 2026

dj  GRAVISS HOSPITALITY LIMITED
G RI\V‘SS CIN: L55101PN1959PLC012761

Reqistered office: Plot No. Ad & A5, Khandala MIDC Phase Il Kesurdi,
HOSPITALITY Tal. Khandala, SET-EFE, Maharashtra, 412801
anacirvzassionomneverion  Wehsite: www.gravisshospitality.com Email: investors.relations@gravissgroup.com;
Ph: 8828831331

NOTICE OF THE 65" ANNUAL GENERAL MEETING OF THE COMPANY

MOTICE s hereby given that the 6510 Annual General Meating (AGM) of the members of Graviss Hospitality
Limited {the Company) will be held on Wednesday, September 23, 2026 at 12:30 PM (15T) through video
Conferencing (VC)/ Other Audio Visual Means (OAVM) in complianca with the applicable provisions of
Companies Act, 2013 and the rules made thereunder, and, Securities and Exchange Board of India ('SEBI’)
(Listing Obligations and Disclosure Hequirements) Regulations, 2015 read with its General Circular Nos. 14/
2020 dated April 8, 2020 and 17/2020 dated April 13, 2020, followed by General Circular Nos, 2002020 dated
May 5, 2020, 09/2023 dated September 25, 2023 and subsequent circulars issued in this regard, the latest
being 09/2024 dated September 19, 2024 and 032025 dated September 22, 2025 (collectively referred as
‘MCA Circulars’) and SEBI Circular No. vide its circulars dated May 12, 2020, October 7, 2023 and subsequent
circulars issued In this regard, the latest being October 3, 2024 (*SEBI Circulars’) (MCA Circulars and SEB|
Circulars collectively referred as ‘Circulars’) to fransact the business setout in the Notice convening the AGM.
Process of dispatch of the Notices of the AGM and the Annual Report for the financial year 2025-26 has been
duly completed and sent vide electronic mode, on August 31, 2026, 1o those Members whose emall 1Ds are
registered with the Company/Registrar and Transfer Agent ("RTA’)Depository Participant (*DP'), and physical
copies shall be sent to those shareholders who request for it. The AGM Notice, the Annual Report and other
infermation can also be accessed from the website of the Company at www.gravisshospitality.com/ and on the
website of the stock exchange i.e. website of MUFG Infime India Private Limited {formery Link Intime India
FPrivate Limited) i.e. hitps:Vinstavote linkintime. co.in/

The business as sal forth in the AGM Notice will be transacted through voling by electronic means in the farm of
e-Vioting. The Company has engaged the services of MUFG Intime India Private Limited (formerly Link Intime
India Private Limited) to provide the remote a-voting facility on instaVote and the e-voting system on the date of
the AGM on InstaMeel, Remote E-voling period starts on Sunday, September 20, 2026 (09:00 A.M. IST) and
ends on Tuesday, September 22, 2026 (05:00 FM. 1ST). Tha remote e-voting module will be disabled by MUFG
Intime India Private Limited (formerly Link Intime India Private Limited) for voting thereafter.

The Company has appointed Mr. Martinho Ferrao, (Membership Mo, FCS 6221}, Proprietor of MYs. Martinho
Ferrao & Associates, Company Secrataries, o act as the Scrutinizer, to scrutinize the entire e-voling process
{i.e.remote e-voting and e-voting at the AGM) in a fair and transparent manner.

The voting rights of Shareholders shall be reckoned on the paid-up value of shares registered in the name of
Shareholder/Baneficial Owner as on Seplember 18, 2026. Any person, who acquires shares of the Company
and becomeas a mamber of the Company after dispatch of the notice and holds shares as of the cut-off date may
follow the procedure for remobe e-voting as enumerated in detail hereinabove.: They may also refer to the FACS
and a-voling manual available at htfps://instavota.linkintime.co.in or write an e-mail to
enotices @ in, mpms. mufg.com or investors relations @ gravissgroup. com

Members who have cast their votes by remote e-vating prior to the AGM may attend the AGM but shall not be
entitled to cast their vote again.

Further, as per Saction 91 of the Companies Act, 2013 and Regulation 42 of the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015, we would like to inform you that the Register of Membear and
Share Transter Books of the Company will remain closed from Thursday, September 17, 2026 to Wednasday,
September 23, 2026 (both days inclusive) forthe purpose of the 65th AGM of the Company.

Fordetailed process and manner fo join the AGM, please refer the AGM Notice.

In case the shareholders have any queries or issues regarding e-voling, you may refer the Fraquently Asked
Cuestions ("FAQS") and Instavote e-Vioting manual available at https:/finstavote. linkintime.co.in, under Help
saction orwrite an email to enofices & in.mpms.mufg.com or Call us - Tel : 022 - 431 BE000.

The Result of e-voting shall be declared within two working days of the conclusion of the AGM and the same,
along with the consolidated Scrutinizer's Report, shall be placed on the website of the Company
(hitps e gravisshospitaliby.comd), of MUFG Intime India Private Limited {formerky Link Intime India Private
Limited) .a. hitps:finstavota linkintime.co.in and shall be communicated to BSE Limited.

For Graviss Hospitality Limited
Sd/-

Romil Ratra

CEO and Whole Time Director
(DIN: 06948396)

Place: Mumbai
Date: September 01, 2026

MANGALAM DRUGS AND ORGANICS LIMITED

CIM: L24730MA1972PLC116413
Rogisterad Office: 37 Floor, Rupam Building, 234,
PO Mello Road, Mumbal - 400001, Maharashtra, India
Tal No.: 91-22-22616200/6300/8 787
Emall: ¢ nnmmus@manga amdrugs.corm | Wab: hilpoweos. rn;nq_lml:lrqu. com

THJiﬂ_UGi'! VIDEQ | E'DHFE RENCIA IHeGJ,‘I.fI?:,I_ﬂ'll'ﬂEE_-EtUDﬂG_‘Jl'-:!.Fﬂ L MEANS (OAVM)
The Motice is hereby given that the 53 Annual General Meeting (AGM) of Mangalam
Druegs and Organics Limited {*The Company™) will be held on Wednesday, September
23", 2026, at 03.00 PM (1.5.T.) through Video Conferencing ('VC') / Other Audio-
Visual Means {‘OAVM'), lo transact the Businesses, as sat out i the Notice of AGM,
The Electronic copies of the Notice of AGM have been sent on Monday, August 319,
£026 1o all the members whose email |Ds are regisierad with the Company o Regisirar
& Share Transfer Agent of ‘the Company or Depository Pardicipant{s) as on Finday,
August 267, 2028 in accordance with the circulars issued by Ministry of Corporata
Affairs: (MCA}, vide itz Circilar nos. 2002020, 14/2020, 172020, 0212021, 0272022,
1072022, 092023, 082024, the latest being 032025 dated September 22, 2025 and
the Securities and Exchangs Board of India ('SEBI') vide its circular no, SEBIHCICFDY
CFO-PoD-2PCIRA2024/133 dated October 3, 2024 and other spplicable circulars
issued in this regard, (hereinafter collectively referred to as “the Cinculars”), The same
ig @0 available on Bombay Siock Exchange websie hips:iwww beeinda.com/
Mational Siock Exchange Waebsie hbps:iwwwnzeindsa.comd and on the NSDL
Wy envoding. nedl.com.

Members holding shares sither m phvsical form or in dematenalized form. as on the

cut-off date Wednesday, September 16", 2026 may cast their vole alectronically

on the -ﬂur;mary Businesses and Special Businessas as set aut in the Notice of AGM

through slectronic voting system of NSDL from a place other than venue of AGM

[‘remote e-wobng”). AN the members are informed that:

= The Busmesses as sef out in the Notice of AGM may be transacted throwgh vating
by electronic means.

» The remote e-voling shall commence on Saturday, September 19%, 2026 al
09:00 AM. -and shall end on Tuesday, September 22°¢, 2026 at 05:00 P.M.

= The cut-off date for determining the eligibity 1o vote by electranic means or &t the
53" AGM 5 Wednesday, September 16", 2026,

= Any person, who acquires shares of the Company and become member of the
Company after dispatch of the MNotice of AGM and haolding shares as of the cut-off
date Wednesday, September 18", 2026 may obtain the login 1D and password by
sending 8 rnquasﬂ atw:ﬂing-ﬁnsdi.mm.

F T|'|E: remute B-yobing rr-:ndule shall be disabled by NSOL after the aforesaid date and
time for voting and once the vole oo a resolution is cast by the member, the member
shiall not be aflowed to change it subsagquanthy,

# The facility for voling at the AGM shall be made available through e-vialing by NSDL,

= A person whose name is recorded in the register of members or in the register of
benaficial owners maintained by the depasitories. as on the cut-off date shall ba
entithed to-avail of the faciily of remale e-voting.

» - Members who will be present in tha AGM through VG / OAVM and have nol cast
thair vobe through ramaote e-voling, shall be efigible 10 vote through E-voling system
during the AGM. Mambars who have volted through remate E-vating will be eligible
to altend the AGM. However, they will not be aligble 1o vola at the mesting,

# The facility to appoint & proxy to attend and cast vote on behall of the members is
not available for this AGHM.

» The Company has appolnted Mr B Maheshwan of BMM. & Associales,
Advacate to act as the Scrutinizer, fo sorutinize the entire e-yoling procass in a fair
and fransparent manner.

In case of any Member needing assistance with the uss of technology or for any grievances

relating fo voting by elecironic means, members may contact Mr. Amit Vishal, Senior

Manager, Trade World, A Wing, 2 Floor, Kamala Mills Gompound, Senapatl Bapat

Marg, Lower Parel, Mumbai - 400013 at evolingi@nsdl.com o call at 022 - 4386 TO00.

MANNER OF JOINING THE AGM:

Facility to attend the AGM through VC | QAWM is availabie through the NSOL e-voting

system at hiips./www. 2votng nsdl.com

MANNER OF REGISTERING | UPDATING EMAIL ADDRESSES:

Members holding shares in physical form who have not registensd their E-mail address with

the Company or Registrar and Share Transfer Agent (RTA) are requested in register their

E-mail address for procuring User ID-and Password for E-voting in the following manner;

For Shareholders holding shares in | For Shareholders holding shares in
Physical Form; Demat Form;

In case, shares are held In Physical | In case shares are held in Demat made,
| mode piease provide Folio No., Mame | please provide DPID-CLIC (16-digh DPID
| of shareholder, scanned copy of the | + CLID or 16-digit beneficiary D}, Name,
| share cerfificate (frant and back), PAN | client master or copy of Consolidated
| (self-attested scanned copy of PAN card) | Account statement, PAN [seff-attested
| and AADHAR (self-attested scanned | scanned copy of PAN card) and AADHAR

| copy of Aadhar Card) by amail 1o | (seif-atlesled scanned copy of Aadhar

| ss@mangalamdrugs.com. | Card) to ca@mangatamdngs.com

| Altermatively, you can 5=n|:| & request ;3* E'-'Q'Ilf‘ﬂ@EE'Jl com with -:Iu-:uments. ar

| information as mentioned above for procuring User 1D and Password for E-voting.

| Prowided that the tofal size of all scanned POF files (Scanned Copy of PAN, Scanned
Copy of AADHAR and Scanned Copy of share certificate) should not exceed 2 MB.

Members holding shares i Damatenalized form are requestad 1o register [ update their
E-mail addrass with their depositery partcipants

For and on Behalf of

Mangalam Drugs and Organics Limited
Sdi-

Govardhan M. Dhoot

Chairman & Managing Director

Date : August 31, 2026
Placa : Mumbai
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NOTICE OF LOSS OF SHARE CERTIFICATES

Mobice is hereby given thal the Share Cartificates in respect of the following equity shares of face
contents, nor foranylossor | | wajue of 71 have been repostad to be lostmisplaced and the shareholders thereof have applied
damageincurredasaresuttof | | for duplicate share certficate in lisu thereaf.
transagtpnswﬂh companies, i . T Ehara I:ﬂﬂrﬂcatas
associations or individuals

advertisingints newspapers FolioNo |  NamelJoint Names PE:EE:*?. - '5'15‘.'!1':‘*2*.?_1 'ET of |
i g £ ram ] ms

r Publ ns. We therefor | : — -

orPublcations. Wetherelore | | | Gewriaang | ATULTMERTA | 2569377 | 2300051081 | 2393053660 | 1670 |

recommend that readers

make necessary inquiries | JSWO450485 | SURENDRA KUMAR | 2670550 | 2410208701 | 2410210880 | 2180
before sending any monies L DARALIA a
or entering into any Any person who has a clalm on the at-::u.re Shar& l:nrn*'lcates = reqmred h:n u:::nnl:a-:t Ehe Company

agreements with advertisers | | 8t fts registaned offics within 15 days, fading which the Company will proceed to issue duplicate

or otherwise acting onan | | Certficates.
advertisement in any Placa - Mumba For JSW Steal Limited
manner whatsoever. Date : August 31, 2026 Sdi-
Manoj Prasad Singh
_ﬁ Company Secretary
Bpous Pl ) e (In the interim capacity)

JAYSYNTH

JAYSYNTH ORGOCHEM LIMITED
CIN: L24100MH1973PLCOH1E908
Ragistered Office: 301, Sumer Kendra, P. B, Marg, Worli, Mumbai - 400 018
Email Id: investor.relations{@jaysynth.com ; Website: www jaysynth.com
Tel No.: 022- 49384200/4300

NOTICE OF 52" ANNUAL GENERAL MEETING
TO BE HELD THROUGH VIDEQ CONFERENCING/OTHER AUDIO VISUAL MEANS

Molice i5 herety given that the 527 Annual General Meating (AGM) of the Members of Jaysynth Orgochem Limited is scheduled Lo be
held on Monday, 28° September. 2026 at 12.00 Noon through Video Conferencing (VC) [ Other Audio Visual Maeans (CAVM) in
accordance with applicable provisions of the Companies Act 2013 and in compiance with the procedure prescribed in General
Circular No. 0320225 dated 22 Septambar, 2025 read wit hCIr'EulFJrE.IESUEﬂPEﬂIE-rEﬂ[l'rEEthEEII' MCACirculars™) and SEB| vide its
Circudar No. SEBVHOYCFDICFD-PoD-2/PICIR/2024/133 dated 03" October. 2024 read with circulars issued earliar on the subject
("SEBI Circulars")

The Annisal Repor of the Company forthe financial year 202526 ncluding the Notice of 527 AGM of the Company, are being senf o
the Members whose email ids are registered with the Company/Depository Participants. A letler containing the web-link Tor the
Annual Report will be sent 1o Membars who have not registerad thew emailid. The Annual Repart along with Notice of 52 AGM of the
Company is available on the website of the Company al www.jaysynth.com and shall also-be avadable on the website of
BSE Limited at www.bseindia.com and Central Depository Seraces (India} Limited (CDSL} at www.evotingindia.com, Membsrs
who wish 1o inspect the slatutory documents or relevant documenis referred 1o in the Mobtice can send an email
investor.relations@jaysynth.com upto the date of the AGK.

The Members of the Company who are holding Shares In physical form or who hava nef registered thair email id with the Company,
can cast thair vote through remote e-voting which commences on Thursday, 247 September, 2026 (9.00 am. IST) and ends on
Sunday, 27" Seplember, 2026 (5.00 p.m. 18T} or twough e-vobing during the AGM. Defailed procedure for remole e-vating and
a-voting atthe AGM is provided in the Motice of 52 AGM.

The procedure for registration of — (i) emad id o recelve future documents through emad and (i} Bank acoount details 10 recenve
future dividends directly in the Bank Account:

a) Members holding shares in Demaladalised mode are requested 1o register their amail i and Bank Accoun! details with thair
respective Deposiiory Parficipants,

b Members holding shares in physical form are requested to regester their email id and Bank Account details by sending a written
request al the Registerad Office of the Company or by sending an E-mall 1o rmt.helpdeski@in.mpms mufg.com mantioning
thair folic number.

Molice is heraby given that pursuam! o the provisions of Reguiation 42 of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015, The Company has fixed Monday, 21 September, 2026 as the Record Date for azcertaining
elgibility of Members for the payment of Preference and Equity Dividend, if deciared al the ensuing AGM,

in case yvou have any queries of issues regarding remoie evoling, you may refer the Frequently Asked Quastions ("FALST] and
e-vabing manual available &t www.evotingindia.com, under help section orwrite sn email to helpdesk.evoting@cdslindia.com or
contact attoll free no 1800 210 %9 11

In case the Members hawve any quenss or issues regarding loginte-voling during the AGM, you can write an smail fo
instameet@in. mpms.mufg.com or call 491 8108116767

For Jaysynth Orgochem Limited

sd/-

Riddhi Kunal Saraiya

Company Secretary and Compliance Officer
Membership No. AS0T07

Place: Mumbai
Date: 31" August, 2026

DIN: 01220086

Milky M

CIN:

Regd office: SF No. 43/1-4, Pattakaranpalayam, Perundurai, Erode District - 638 057, Tamil Nadu, India
Website: www.milkymist.com * Tel No: + 91 424 2533248 » Email: investor@milkymist.com

EXTRACT OF STANDALONE AND CONSOLIDATED UNAUDITED FINANCIAL RESULTS
FOR THE QUARTER ENDED JUNE 30, 2026

Milky Mist Dairy Food Limited

(formerly known as "Milky Mist Dairy Food Private Limited")

U15200TZ2014PLC0O20554

% in Lakhs, except EPS

MITSHI INDIA LIMITED

{Formerly known as Dera Paints & Chemical Limited)

CIN: L91100MH1980PLCOST3T3

Registered Office: 204 B-Wing, Master Mind 111, E Building Aarey Milk Colony, Aareymilk Colony, Mumbai, Goregaon

Easl, Maharashira, India, 400065, Email 1D- admin@milshi.in | Contact: 7770009993 | Website: www.milshi.in
Recommendations of the Committee of Independent Directors (“IDC") on the Open Offer by Mr. Karronn Maresh Bajaj
("Acquirer”) to the Shareholders of Mitshi India Limited (“Mitshi” or “the Target Company”) under Regulation 26(7) ol

the SEBI (Subsiantial Acquisition of Shares and Takeovers) Regulations, 2011 and subsequent amendments therelo
("SEBI {SAST) Regulations").

1 Date of Maeting {Thursday, August 27, 2026

2. |Name of the Target Company | Mitshi India Limitad

3. |Details of the Offer pertaining to| Dpen Offer to acquire upto 22 88000 (Twenty Two Lakh Eighty Eight Thousand) fully

Targat Company paid up eguity shares of F10/- each representing 26% of the tofal voling share
capital of the Target Company, to be acquired by the Acquirer, at a price of ¥15/-
(Rupees Fifteen Only) per eguity share ("0fler Price”) payable in cash in terms of
Regulation 4 of the SEBI SAST Ragulations.

4. |Mame of the Acquirer M. Karronn Naresh Bajaj (" Acquirer”)

5. |Name of the Manager to the Dffer | Srujan Alpha Capital Advisors LLP

6. |Members of the Committes of{Mr. Gurdeep Singh - Chairman
Independant Directors (“10C") {Mrs. Rekha Rani Naraniwal - Member

-
1

IDC Member's relationship with the|IDC Members are the Independent Directors of the Target Company. The IDC
Target Company (Director, Equity) Members neither hodd any equity shares in the Target Company nor do they have
ahares owned and other contract /{any contracts / relationship with the Target Company,

relationship) if any

STANDALONE CONSOLIDATED
For the For the
o For the Quarter ended Year Endad For the Quarter ended Year Ended
Mo, [
2 Fartuars June30, | March31, | June3o, March31, | June30, | March3l, | June30, | March3i,
2026 2026 2025 2026 2026 2026 2025 2026
Unaudited Unaudited Unaudited Audited Unaudited Unaudited Unaudited Audited
1 Total Incoma from Oparations 87 45116 85,560.54 67 427.90 314,342 46 | 97 45262 85.069.49 67.,985.44 (314 50088
2 | MetProfit/(Loss) forthe perod
{before Tax, Excepticnal andfor
Extraordinary ifems) T,318.94 6,798 .48 840 50 15,575.48 7.350.73 6.578.13 1.041.21 15,849 34
e} Net Profit / {Loss) for the period before tax
{after Exceptional and/or Extracrdinarny items) 7,3158.94 6,798 .48 240 50 15,578 .48 7.250.73 6,578.13 1.041.21 15,849 .34
4 | MNet Profit / (Loss) for the period affer tax
{after Exceptional and/or Extracrdinary items) 544519 2407 67 573,07 12,515,189 B 467,80 b.240.72 B33.45 12,707.24
5 | Total Comprehensive Income for the period
[Comprising Profit / (Loss) for the period
{after tax) and Other Comprehensive Income
{after tax)] 6.471.63 0.433.37 58917 12,508.78 G496 14 §.269.50 67153 12,791.38
Paid-up Equily Share Capital 12,845.70 12,845.70
Resorves (excluding revaluation resana)
as shown in the audited balance sheet of the
previous year) 24 895.96 24,954 11
& Earnings per share{of ¥ 2/- mach)
for continuing and discontinuing opearations
{1) Basic (in )" 1.00 1.47 0.09 1.96 1.01 1.45 0.10 1.90
{2) Diluled (in )" (.96 1.45 .09 1.5 0.97 1.44 0.10 187

*Cuarter ended numbers are not annualised
MHata:-

and the listed entity, (waw, milkymist.com).

Place: Perundurai
Date: 31-08-2026

1 Theabove consolidated/standalone financial results for the quarter ended June 30, 2026 have bean reviewed by the Audit Committee and approved by the Board at its meating
held onAugust 31, 2026. The Statutory Auditors have expressed an unmodified opinion for the quarter ended June 30,2026

2 The above consolidated/standalone financial results have been prepared in accordance with the Indian Accounting Standards {"Ind AST) - 34 - Interim Financial Reporting as
prescribed under Saction 133 of the Companias Act, 2013 read with the Companias (Indian Accounting Standard) Rules, 2015 as amanded from time to time and guidalines
izsued by the Securities and Exchange Board of India {"SEBI™)

3 Thefigures of the last quarter are tha balancing figuras betwean audited figures in respact of the full financial year and the unaudited year to date figures up to tha third quarter of
the financial year. Also, the figuras for the quarter ended June 30, 2025, as reported in these unaudited financial resulls are as derived by the management. These have not been
subjactad to review or audit by the statutory auditors since the reqguireament of submission of quarterly reviewad financial resuits bacame applicable on listing of eguity sharas of
the Company, which was from the gquarter ended June 30, 2026

4 The above is an extract of the detailed formiak of Quarerty financial results filed with the Stock Exchanges under Eegulation 33 of the SEBI (Listing and Cther Disclosure

Reqguiremeants) Regulations, 2015, The full format.of the financial results are available on the websites of the Stock Exchange(s) (www.nsaindia com and www.bseindia.com)

By Order of the Board,
For Milky Mist Dairy Food Limitad

T.Sathishkumar
Chairman and Managing Director

sd/-

DIN: 02926325

epaper.financialexpress.cofpictos 13326

B. |Trading inthe Equity shares ."utherfhlc- trading has been done by the IDC Members in the eguity shares / other
sacuritias of the Target Company Iwi securities of the Target Company since their appointment.
IDC Members

9. |IDC Member's retationship with tne Mone of the IDC Members have any relationship with the Acquirer.
Acquirer {Director, Equily Shares;

owned and other contract /|

relationship) if any

10, |Trading In the Equity sharasi-:nlher Mot applicable as Acquirer 1S individual
securifies of the Acguirer by II}E.
Members

11, |Recommendation on the Di}enEThe DG Members have reviewed the Peblic Announcement dated Thursday, July
Offer, as 1o whether the Offer, is or |23, 2026, Detailed Public Statement dated Thursday, July 30, 2026 and Letter of
i& nok, fair and reasonable Offer dated Monday, August 24, 2026 issued by the Manager to the Open Offer on
behalf of the Acquirer (Collactively referred as “Offer Documents”)

The IDC Members believe that the Open Offer is fair and reasonable. However, the
Shareholders should independently evaluate the Open Offer and take an informed
decision in the Best interest

12, |summary of
recomimendaton

raasons  for|Based on the review of the Offer Docomeants, the [DC Members is of the opinion

that the Offer Price of 15/ per equity share, offered by the Acquirer is in line with

the SEBI (5A5T) Hegulations and pnma facie appears io be fair and reasonabée
based on the following reasons,

I, The equity shares of the Target Company are In-frequently traded on BSE
Limited within the meaning of explanation prowided in Reguiation 2{1)(]) of the
SEBI (SAST) Regulations

li. The Offer Price Is In accordance with 8{2) of SEBI (SAST) Regulations.

ii. The Otfer Price is not lower than the (i) negotiated price under the Share
Purchase Agreement exacuted on July 23, 2026 i.e., T15/- per equity share;
and (if) the price determined by the Acquirer and the Manager to the Offer
considering valuation parameters per Eguity Share incheding, book value.
comparable trading multipkes, and such other parametars as are customary
for valuation of equity shares of such companies i.e T3.10/-

Keeping in view above facts, |0C Members are of the opinion that Gpen Offer Price

i5 fair and reasonable and is in line with parameters prescribed by SEBI (SAST)

Raegulations. However, the Shareholders should independently evaluate the Offer

| and take intormed decision on the matter,

13, |Disclosure of Voting Pattern | The Recommendation was unanimously approved by the Members of the 10C.

14, |Details of Independent Advisors, if | None
any

13, | Any othar mattar fo be highighied Nn:-

B LOF For Mitshi India Limited
ad/-

Mr. Gurdeep Singh

Place: Mumbai Chairman - Commitiee of Independent Directors

Date: August 27, 2026

To the best of our knowledge and belief, after making proper enguiry, the information contained in or accompanying this
statement is, in all matenal respect, tree and comect and not misteading, whether by omission of any information or otherwise,
and includes all the information required to be disclosed by the Company under the SEBI (SAST) Requlations.

Capitafized terms used in this announcement, but not defined, shall have the same meaning assigned o them in the PA, DPS

DIN: 11743371




